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. '- S - P . - In O‘A...'..aoo'0.°"..."'....‘."..‘

.Nar'ae ovf the Appllcant(s) GI%.M‘Q» %........... ..

[

R ( ) - [/\ ~- . ."
Ilaueo t e esvoxide!1t S OOOOQOOIOO'OD‘C.Q‘O."."..'.’...'."""'

,Advocate for the Aoollcant ""°°'.'.f.".’.‘.‘."

Counsel for th«. Ra/r‘*W?-'y/CGbC.-.........................._..........j. -
B R =" GRDER OF. SF.THE TRLBUNAI:““M'
¢ Grrrce wore o L Bﬁg‘_--,jﬂmww GRpER OF T TREUTE e
e 29.11.200§ Heard Mr.S.Sarma, learned counsal for
i o the applicant as well as Mrs M.Das, lear-
' :'}'QI U‘H:‘ ERE ' ‘ ned Govt. Advocate for the State of Assam
'm”iilgﬁﬁgﬁ jé/zﬂ»ﬂa; % A i - considering the &acts and circumssta-

. nces of the gcase, respondents are dire-

_cted to complete the enguiry within thress

' months time from the date of receipt of

1thi.s order. So far the other reliefs are

| (%/7/ { \()\;; . vi_’concerned. the petitioner can take up
. N\
ot

A i ‘y ~them in the appropriate forume. .

R : “ The O.A. is disposed of accordingly
%;bZ/PfS @’\Q M/\Q/U\ " ‘\‘at the admission stage itself.
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BEFORE THE CENTRAL ADMINISTRATIVE

GUWAHATI BENCH

{An application under section 19 of the
Administrative Tribunal Act. 19E5);

TRIBUNAGL

Filec by tie appticant

USEEULS

Central

%
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Lo
+ At
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o et~

SEsa

Gri Gabkul Ch. Sarma
Do mf Late B.Sarma
At present working as

Joint Becretary, Lebour & Employment Deptt.

Digspur, Guwahati-—-b.

' N sxnaxnnsasnanesaw ARplicant.

= AND -
The Union of Indis.
Represented by ﬁecrﬁtary to the
Govk., of India. ‘
Deptt., of Persconnel, Mew Delhi.

The State of Assam
Fepresented by the Thisef Secretary to the
RDiaspur, Guwahati-781804,

£YE48 MW

The SGtate of Meghalaya

represented by the Chied Becretary
to the Govi. of Meghalaya
Shillong-1.

The Joint Cadre Authority
Aesam-Meghalaye Joint Dadre
represented by the Chief Secretary
to the Govt. of Assam

Dispur, GBuwahti-b&.

The Undon Public Service Commission,

represented by the Chairman,
Dispur House, Mew Delkli-1.

oW oMo o2 ouou

Fovt.

PORTICULARS OF THE APPLICATION

PARTICULARS OF THE ORDER_AGAIMET WHICH THIS

of Aszwsam,

Fespondents.
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This application is not directed against any particular
order  but is made prayving for & dirvection to the respondents o
consider  the case of the applicant for promotion to I8%  and o
promote him to the rank of 168 without taking into  considersbion
the farcical department prméeediﬂg initiated against him pursuant

oy

oo othe charge sheet dated 28.84.94,

In

e

LTATION:

The applicant declares that the instant application has

heen filed within the limitabtion period prescribed under segtion

2L of the Central Administrative Tribunal Hct. 1985,

Se JURISGDTIOTICN:
The applicant further declares thalt the subject matter
of the case is within the jurisdiction of the Administrative

Tribunal.

4. FACTES OF THE CAGE:

4.t That the applicant has approached this Hon'ble Triburmal
praying for a direction to the respondents to consider his  oase
for promotion  to  IAs without taking into consideration  the

farcical departmental proceed as has been initiated against hrim

pursuant to the charge sheet dated 28.4.83. The ppplicant who s

i

. ok e e s IR P i e DG = ~r‘;€:2 3r
ane of the senior most state civil Service ffices {ACE)

faring & meries of illegalities by the respondents right from the

year 9. The applicant who was expecting for his such  promeotion

o
il



and in fact the State Govi. sent his name at 81. No.l to the UPSC
but with & remark "procecussion Sanctioned". The respondents  og
such plea of prosscussion sanction never Cﬁﬁﬁiﬁﬁ?ﬁd.hiﬁ case for
prometion  to  IA%S. The respondents in fact to delay the matter
imitiated a Criminal Case against the applicant but later on  the
szid criminal case disposed of in his  favour. The applicant

challenging the aforesaid action on the part of the respondents

S/9% ., During the pendency of the said 0/ the

preferred  O6 Mo, b
respondents took a decision to proceed departmentally against the
applicant by issuing orders dafmd 7.7.08 ancd 7.2.2801 illegally
to deprive him from the legitimate claim of promotion to [AS. The
applicant ﬁhall@ﬁgimg'th@ said departmental procesding apwvaathed
the Hom ‘Ble Guwahati High Court by way of filing NP£C>
No.T411/61. The Hon'ble High Court after hearing the parties to
the proceeding was pleased to diﬁpaﬁé af the said writ pe%itimn
b dispose of the said disciplinary proceeding within &

e

stipulated period of time vide its judgment and  order dated

T ob.El.,  The applicant accordingly participated in the sald
departmental proceeding and later an the Governor of Assam issued
an  order deted 15,17.¢1 by which the spplicant was exhionourated

in charges. The respondents in the early part of 2082 took

“from

decision for covering selection committee making for promotion to
~

149  and accordingly state Govi. sent the List ¢ Gtate Civil

d
iy

Gepvice officer including the mame of the applicant at the top of

the list. Simultaneously the respondents with vie to deprive  him

from the maid promotion also initiated a farcical departmental

a tharoe sheetb dated 28.4.83. e

proceeding Iy les

melection gomnittes took ite consideration all the relevant Case

recard  found the applicant suitable for suwch promotion But has

case was  kept in sealed cover due to the pendercy of the sall

; B ode = g e s b b 4o o e e g shat an
disciplinary procesding. It 18 mteworthy to mention hert that as

i



or dated nothing has been done so far in respect of the said
disciplinery proceeding snd same im wtill hanging over the head
e applicant. On the other hand the applicant who is at  the

of %
verge =&t his retirement jm likely to loose the action o such

promotion. In fact the applicant highlighting his grievances made

orrespondences but same yielded no result in positive.

several c

Bituated thus the applicant having 0o other alternative and as a

last resort has Mon‘Dle

Tribunal .

This is the crux of the matter of for which the present
come under the protective hands of this Hon'ble

apnlicant  has

Fribunal .

v That the applicant is citizen of india snd as such  he
ie  entitled to  all the rights, privileges and protection  as

guaranteed by bhe Constitution of India  and 1w framed

theresunder.

A That the applicant pursuant to passing his graduation
in BA  {Hons), with BGold Medal, he was selected for  the Assam

Civil  Services and  Joined on 111,75 as EAS  in Silchar  and
tlhereafter he continued to hold many responsible post withowt any
hilemizh. The applicant prior to hie posting as  Joint Secrebary
was  holding  the post of Managing Director Assan Small Beale
Industrial Development Corporation since 14,8946, During his such
posting he was posted as Managing Director Swakid, Husal FEonwar
Gamabai Sutakal Limited. The awplimént wiile was posted as
Managing RDirector a2t the said Sutakal Limited, an allegation was
prought  against him along with another. The State vat. gatarted
ap  invesbtigation and & criminal case Was registered as Grecial

4



Case Np.i15%(A)/97 hefore the court at Special Judge, Assam. The
Learned special Jjudge vide its order dated 5.4.99 discharged the

applicant from all the charges,

4.4, That the applicant begs to state that taking into
consideration his excellent service career as well as the length
of  service, he is one of the senior most Btate Divil Service
aofficer to be considered for promotion to the rank of IAS. In
fact the applicant was unger the bonafide impression  that his
case woild be considered in prepearing the select list at 1999 for
promotion  to the rank of IAB. In faot bis name wag sent bto  the
UPEEC by the State Govi. bubt while doing so a2 remark hsas been  put
“Prurwnudw:nn Sanctioned"” against his name. In such an
sventuality his case could not be mon%idﬁr@d in ﬁhﬁ‘ﬁ#id melect

list. .

4,5, That the applicant states that he being aggrieved by
the afaoresaid action on the part of the respondents preferred 0A
Nmnﬁﬂzf?q to deprive Rim from such promotion, doing the pendency
of  the said 08 issued charge sheet dated 7.7.2088 and  7.2.2601,
taking into consideration the same set of charge. The applicant
having regard to the said subsequent development had to  approach
the Hop 'ble High Court by way of filling writ petition which was
mumbeged and  registered as WP{c) No.Z2411/81. The Hon 'hie  High
Gaﬁrﬁ.'afﬁer hearing the parties to the procesding ws pleased to
dispose of the said WP{g) by its judgment and order dated 7oba B
directing the respondents to finzlise the sald proceeding withing
a stipulated btime frame.

£ copy of the said Judgment and prder

dated 7.5.881 iz annexed herewith and

marked as Annexure-l.



4. & That the respondents thereafter continued to proceed in

thel said departmental proceeding and acrordingly  the applicant

also participated in the aaid proceeding. The aforesald
i

! - v . R .
proceeding came to an end vide order dated 15.12.01 issued by the

HBoavernor Amsam. Ry the aforessid order dated 15.12.61 the

spplicant  was sxhonorated from all the charges. leveled against

Frim.

& copy of the said order dated 15,012,461

je arnexed herewith  and marked A%

ANNE XLIRE-2 .

A.7. That the applicant begs bo state that in view of such

illegal aotion on the part of the respondents, his Ccase for

promotion to IAS, though considered favorably but could not made

effective, and he was unnecessarily deprived of the same.

Thereafter  the respondents in vimlation of the provisions of

Rules holding the field, did nat convince any select committee

meeting for promotion to 1885, However, in the early part of 233

the respondents took initiative for convening auch meeting. The
respondents  prepared  the Timt of eligihle State Divili Service
afficers in which the name ot the applicant appeared as  one of

the senior most eligible afficers. The respondents hiowever to
| 1
L .
deprive him
i
{1 “ o " g L] -
eHow  cause neotice/charge sheet dated 28.4.63 irvoking the
i

qain from the purview of such consideration issued &

pvbviaimnﬁ at  Aesam Services (Disciplinary and fAppeal) Rules
1

1964 .

i 6 copy of the said charge sheet dated

im annesed herewith and marked as

284

OBRresure .



4.8, That the immediately on receipt of the said chargesheet

dated 28.4.85 submitted his defence by submitlting representation

dated Z28.8.85 narrating the entire o
A copy of the said reply dated 28.8.83 is

o

annaxed herewith and marked s  Annexurs—

40!

4.9, That the applicant begs to state that i he «charge
sheet dated 2B.3.83 the respondents name allegedly incorporated
some false charge. The basic contention raised in the éaid charge
shest dated 28.4.83% is regarding not endorsing the office not ¢
dated 17.1.43% and not attending the meeting held in the residence
s Minister Labour and Employment. In the said charge-sheet the
responderts have incorporated the charge that the applicant ngver
respondent to an @xplénatimm called from him by the Secretary,
Geptt. of Labour and E&p}mymemﬁz Tt s noteworthy to mention here
that the note in guestion dated 17.1.83 was duly received by the

applicant on the same day but while endorsing the same he due too

pverside put  the date as 18.1.8%. In fact on 17.1.8% he along
witl  the others were present in the meeting but  only Deputy

Secretary Labour and Employment was allowed to participate in the

said meeting. On this score alone the charge No.l could not stand

H

Ak

same iz not factually correcth.

i

That as regard the charge No.2 regarding non submission

the Secretary Labour  and

of  explanation as called faor by

.

Employment in totally & false statement. In fact as on dste the

applicant in regard to any of auch incident and as such there 1%

o guestion of submitting such gxplanstion.

4,168, That he  applicant narrating all these factual

7



aspect of the watter submitted the Annexure~4 reply hut the
respondents  without taking  into consideration the aforesaid
representation took a decision to proceed departmentally against
the applicant and to that effect the Joint Secretary to the Govt.
of A=sam, Deptt. of Personnel (A) iﬁﬁuﬂd an order datéd el I I
eppointing  enquiry officer as melllaﬁ presenting officer to
prﬁmé@ﬂ further in the departmental proceeding.

A copy of the said order dated 26.14.60

i annesed herewith  and marked RS

Annexure—o,

4.11. That the applicant begs to state that as atated
abmvé the State Govt. has forwarded the nazmes of eligible Btate
Civil Bervice Officers among which the present -applicant in the
coninr most  one with outstanding service ©areer. froordingly
there is every likelihood of his being guly considered for

o+

promotion  to 1AB at the top af the list. However because of  the

pendency of the afaresaid proceeding the selection committee did

not melect Mim  and  his case has  been  kept pending., It is

pertinent to mention here thet as on date none of  the @aid
selected candidates nave been offered with promotion drder  to

IAS.

4,12. That the applicant begs to state that the

ﬁé%pmnd@nta with an wlterior motive imitiated the aforesalid

departmenta)l proceeding ane mame has been allowed to hang over

ie head only with & sole purpose to deprive him from the sald

predied o T ism  further stated that even if  the selectian

committes considers his case on merit, dus to the pendaency of the

departmental proceeding guch  promotion would mot  bheen given

' - ¢ faulh - 1d he deprived
effect to and the gpplicant for no fault on his would be deprived

i

v/



of jhis promotion o the rank of 145,

L A That the aopplicent begs fto state . that the

I
If i

pughtt to have dropped the entire progeeding instead of passing

Pﬁﬁﬁqﬂd@ﬁtﬁ Basing on the reply submitted by him dated 28,8.483

the lord@r dabed 28,1243, From bare rezading of the charge sheet

i
|

catec: 28.4.8% and his reply dated 33 the respondents  ought

el the order dated 28.12.68%. The aforesaid action on

b
talhave isg

the pert of the respondents clearly depicts total non-application
P! '
' N ; . .

of mind as well as their wlterior motive.

M |
)

|
4,14, . That the =spplicant begs to state that from  the

ﬁeguénae of events and the serdies of farcical attempts that bhas

bednn made to deprive the applicant from his legitimate claim of
o . ) . e . ;
prﬁmmtlwﬁ, it s orystal clear that the respondents have acted

with an ulterior motive. Right from the year 1999 the respondents

|

. I‘ Li . : H Y s e wy o . 3 =
have” been trying to deny the applicant his legitimate claim of
promoation, by various illegsl modes and methods and in none  of
P
|

i
such  illegal modes and methods were successful. However due  to

the  delay in setting those proceeding virtually deprived the
1|
| .

ap?iiﬁamt arce again from his legitimate claim of promotion  in
ﬁhﬁ Q@ar 1999 and thereafter. This btime also the respondents have
tvﬁad to  deny him the said promotion by entangling him into  a
faigé g&ricl fah;ic&tﬁﬁ charge without &ﬁy hasis. In such  an

eventuality +the applicant having no obthsr alternative has ocome

i 1
1 . , . o - ) T
under  the protective aride of this Mon'ble Tribunal seeking

redressal of his grievances.

4,158, That the applicant begs to state that after the
1

eharage sheet dated 28.4.#83 there has heen &

af  the

liktj progress  in the matier and from  the attitude wof the

L
1
i
i
i

-
£

L



respondents it is clear that the said departmental procesding may
continue even years together without there being any finality. It
iz pertinent fo mention here that on 214,85 charge éheet HASs
issued against which the applicant subhmitted his written reply
and  the respondents  only on Sk, 1w, @3 appointed 10 and PO to
continue in  the process of enguiry. Till date the respondents
couwld only schedule one date of hearing dated 4,11.84 direﬁting
sttendance of the applicant aut no hearing took place mﬁ 4,030 84,
From the above ssquUence of dates clearly indicates the fact that
the proceeding in pprestion would comtinue for vears together andd
the applicant who is due for retirement in the month of Feb @6
would never be cansidered for such promoation. The applican
having regard to the facts and circumstances of  the case
ﬁuhmiﬁted a representstion dated 96,1684 requesting the concern
authority to drop the proceeding and to consider his Case for
prometion  to IAB without taking into ronsiderstion  the said

departmental proceeding.
A copy of the said representation dated

oh L 1E 84 de annesed herewith and marked

as Annexure—do.

Aulbe That the applicant begs ta shate that in his eaid
representation dated Z6.18.84 he made 2 cetegorical prayer that
since the promotion in question has meen effected as on R and
as  such the subsequent departmental proceeding could not  have

been takern 8% & hurdle for consideration af his Ca8e fer

promotion to IAS. Apart from that since in the charge-sheelt there

ie no material relatbing b precautionary Taws to the Govl s ex

L

the selection committee

cheoure &S well as normal burpitude,
could nob have denied him the right of promobion hasing anly on

the said charge-sheet.

iR



4,17 That the applicant under this peculiar fact
situation of the case has coms under the protective handes of this
Honble Tribunal seeking an immedisate and appropriate reliegf.
4.18. That this application has bheen filed bonafide and
to secure snds of justice.

5. GROUNDS FOR _RELIEF WITH LEGAL PROVISION:

b I For  that  the respondents have eacted dillegaliy in
depriving the applicant from his legitimate olaim of promotion

and  as  such entire action om the part of the resporndents  are

liable to be set aside and guashed.

5.2 Far  that the respondents have acted illegally and in
con%rauentimm wikh  the rules holding the field in  dssuwing the

“charge sheet dated 28.4.¢4, on the basis of some Talse and
fabricated issues withqut there being any facbtusl disclosure of
the oase.

.. For that the respondents have acted illegally in
issuwing the order  dated 26,12.43 ﬂeciding to proceed in the
enqﬁiwy process ignoring  the written  reoly dated 28.9,83
submitted by the applicant. On this score alone the entire

proceeding  is liable to be set aside and guashed.

5.4, For that the respondents have acted illegally irs not
considering  the case of the applicant for promotion to the rank
of 1A% taking into consideration the sforesaid farcical issue and

2 . o oy oo} - g g v, agve, o oo, " o o - b
a2  such appropriazte direction ﬁ%%d bre 1%%m&d for the represent

g



to consider the case of the applicant for promotion to the  rank

[

of IAS without taking into consideration departmental proceeding.

o £ |

el For that in any visw of the matter the action/inasction
oo thie parts of the respondents is not sustainable in the eye of

law armd liable to be set aside and quashed.

The applicant craves leave of the Mon'ble Tribunmal to

raise more grounds both legal as well as factuzl at the time of
i,

hearing of the case.

HLDETAILE OF HEMEDIES EXHAUSTED:

That the applicant declares that he has exhausted
all the remedies available to  them and there is P

altermative remedy available to him.

7o MATTERS NOT PREVIODUSLY FILED OR PENDING IN _ANY OTHER

The applicant further declares that he khas not
filed previously any epplication, writ petition or sulk
regirﬂing the grievances in  respect of which this
apmiicatimm ie made before any other court or  any other
Berrch  of the Tribunal or any other authority nor  any such
application , writ petition or suit is pending before any of

theqﬂ

8. RELIEF SOUGHT FOR

1 Under the facts and circumstances stated above, the

applicant most respectfully prayed that the instant capplication

4o

L e



ke  admitted records be called for and after hearing the parties
an the  cause  or causes that may be shown  and  on perusal  of
records, be grant the following reliefs to the applicants-

a.1. To set aside and quash the impugned charge sheet dated

P

”y ~y

28.4.95% and the subsequent order dated 2¢.12.87% and to  exonerate

the spplicant from the charges providing frim all the

i

consequential service benefit including consideration of his case
for  promotion  to IAS along with the other selected candidates

with retrospective effect with all consequential service benefits

including seniority and arrear salary etc.

8.2, Cost of the application.

8.5, Ay obther  relief/reliefs to which the applicant i
entitlied to under the facts and circumstances of the case and

deemed fit and proper,

Feo INTERIM ORDER POOYED FOR:

Pending disposal of this application the applicant
prays  for arn interim order directing the respondents to promote

him  to  the post of IAE without teking into consideration  the

aforesaid departmental proceeding.
14, G % s e W s wEoEaEuE R e ke EE R K e s MR a NN MM a R R R
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S

efore  the Hon"hle Tribumnal. I have not

X

VERIFICATION

Iy 8ri Gakul Ch. Sarma, son of Late ®. Sarma, aged

about G4H yvears, presently warking as Joint Becretary,

Labaowur  anol

Employment, Dispur-é, resident of Pub Gitanagar, Ouwahati, do

hereby solemnly affirm and verify that the statements made in

paragraphs 222U Wi, W WIE ond 5 402

A “ e wom e momawksoa e onaameasanwnasaa STE Erye

to my knowledge and those made in parsgraphs DLU3444 WEAELTYE WIS,
3 f

:

are also matter of records and the rests are my humble submission
suppressecd any material

faots nf the case.

And I =ign on this the Verification on this  the AQ9ih

day of Nav. of 284,

Signature.
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2$h /%b? Wm 62‘W/Zaﬁ?

dﬁf Y%‘Y\D \\Q\D.

IN THE GAUHATI HGH; COURT. - ‘,;n'”
(HIGHCOURT OF ASSAM NAGLAND:MEGHALAYA MAGIPUR:TRIPURA.
MIZOR:M AND A RUNACHAL PRADESH )

\,4‘.- T . “ae IO urf,__-;

2411 ooi.-,;*

W.P.C. NO,

Shri Gakul Ch. Sarmah Managing DirectorV.Assam small

o

Industries DPvelopment COrporation Guwahati D

..Pgtitlone:.

~Vg- , _

1. The State of Assam, représented by the Chief Secvy.
to the Govt. of Agsam, Dispur, Ghy; 6.

2. The

Commissioner and secretary ‘e Department of
personal‘&’Governmenﬁ of Assam. Diqpur,Ghy~ 6o
' .o Respondents-,

~

$tPRESENT:

.

JUSTICE RANGAN GOGOI

|4 L ‘-,'i‘ R t

sharma,Mr. Se Sarma.Mr.U K. Goswami,
For the re,bondent.~ Govt. Advocate, Assam..ﬂ‘

THE HON'BLE MR,

For the pe titloner $-Mr.B,K,

E@te:—7,6.20015

ORD ER T

learneg senior counsel for the
Talukdar 1earned'State counsel for the

Heard Mr.B.K, Sharma,
netitioner and Mr,.,B3.J,
respondents,

At the very outset,Mr. %harma made a'statement that he
iz mndifying the prayer made in thﬁwrit petition and is only

praying for a direction from this court to the Resb)ondents'No° 1

.
L}

contd,..2/-

Sk P

2

w1

i
»
£
k
{,,
2




./\k’ o
‘\/‘.( : : '
-2 . . L
y and 2 to complete the disciplinary ﬁrdceeding:initiatedg
' against the petitioner on the*basis of the notice R

.
-,
s .

dated 7.7.2000 (Annexure-~ 2 to thewrit petition) Mﬁ.

Sharma, learned counsel for the petitioner furthe: prays

P

that the directions may be issued for earl§ conclusion of the o
disciplinary proceeding in view of the fact that the prOmotion
of the petiticner to next higher post in the service is due o .

“and 1if the disciplinary proceeding contenues to remain;PGnding/

the petitioner may not normally be'considered'for such piomotiOni

A perusal of theéncloseres to the wnit petition ‘.*”f r
wouald g0 to show that the charges were communicated to the
potitionecr as far back as on 7.7.2000 to which the petitioner
has subnmit<ed his written statement in defence on 5. 9‘2OOC
Thernsfter, on 7.2,2001 , Enquiry officer has also been
appointed .According to Mr.Sharma..learned counsel for tho‘*

petitionex, tthnquizy has not vet commenced , {

Considering the submissions made and the modified relief ( ﬁj
scught fon)this court conaders it appropriate to dircct the o
Respondents No,1 and 2 to take all necessary steps by to commence
the disciplinary proceéding initiated against the petitioner by
chargeshect dated 7.7.2000 and conclude the same within a period -

T

of four months from today. Needless to say that- will be open for

the petitioner to raise all pleas in defence before the disciplina}
aathorit-y as contended in the present writ petition.

With tKe above direction, the writ petition Stands

disposed of. o
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COVERNMENT OF ASSAM Jésiﬂéﬁﬁﬁge—-“ ‘
DEPARIFINT OF PERSONNEL (PERoOIULL:: A) %F
ASSAN SLCRE&ARIAT::::PIVIL::::DISPUR ,

GUUAHATI“781 006

© 6 a0
e 0 e

‘Dated Dispur, the 15t Dec/2001.
ORDERS BY THE GOVERNOR OF ASSAM

1 “hereas g departmental’ proceeding against
!Jhri Galul Chandra - Sarma,ACS,
Assmn Snall 8 Industries Development Corporation yUUuwahati,
presently Joint Secretary to the Govteof’ Assam,Labour'&
“Boployment  Deptt. was drawn up vide show cause notice NO AAP.
26/94/197, Dated 7-7-2000 for allegedly committing certain

Iinancial irregularities durinn his. tenure
wahid Kushal ¥

S
Golaghat, and

the then Managing Director,

as Managing Directoz‘
onwar Sambay Sutakall Limited Dabidubi,

Shri Gakul Chandra Sarma,ACS, meithen

Assam Small Industries Jevelopment Corpor-
esently Joint Secretary to the Govt-or Assanm, - Labour
& Iy loyment Depit. submitted writLen statement in defence
vide hisg letter No-05/18/CON/4 Dated 5- 3-2000 wherin he

denied the charges framed against him; and

: Whereas,
Mana\)ing Uirector,
ation, pr

d

'~moreas, after careful examination of. the

statement in defence submitted by Shri Gakul fhandra

S,and the. materials on records it was
accept his wr

written
Sarma, ACS

decided not to
ltten statement in defence and decided to hold

‘an enquiry inte the charges by appointing Inquiring Authority
and accordingly Shri Sumeet Jerath, IAS Gommi ssioner &

‘Secremary to the Govt.of Assanm. Power(Electricity) Deptt.
appointed as Inquiring Authority te hold the enquiry

submit enquiry report vide ordler NO. AAP. 26/94/2
7= 2-2001 and

-

was
and sub
0, dt.

dhcreas, the IHQUiPLDU Authority submitted his-

,enquiry report vide letter NO. 8/PCOM/ENQ/GCS/2KI, Dated
20"10 ?UU'] and

‘hereas, on persual of the enquiry report
submitted Ly the Inquiring Authority, charges

against shri
Gakul Chundra Sarma,

ACS are not found proved,'and

Whereas, after careful examination of the m»
enquiry report submitted by the lnquiring Authoritj and the

mdLorjilc on records it has been dccided to. accept the

enquiry report and to drop the oroceeding avainst Shri Sarma,

Contds.2.
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, Accordingly;'the'Goverﬁor of As;am”is pleased'tq,
ac&ept the enquiry report,submitted bYVInquifing”Authority.
vide letter MO -8/PcoM/ RN /GCs/2k1 Dated 20-10-2001 ang -
drép the departmental proceeding draWn up'viqé; show
Ca@se notice NO.AAPe26/94/197, Dated 7fZ~20QO:against
Shiri Gakul Chandra~Sarma,ACS,presentl
to|the Govt.orf Assam, Labour &

y-Joint Secretary

[T
. w

Enploymeh%t Deptt. and : thué‘f ‘ | " { |

R ot

th% depértmental Proceeding is'finally'disﬁégédfdr.; "@yhm ; i
: - '( - : “ \153,’“3‘ :
o © By order and in the ngﬁefgl'*”"'f’i 5
| : of the Gevernor‘or'ASsam, N
! e
; | | sd/= J.p. SAIKIA, | { |
i COMMI SSIONER & SECRETARY - TO THEiGOVT.OF.ASSAM i
f o | PERSONMEL (A) * DEPTT.. _ R
; , EEEEE L | o
Memo MO.AAP«26/94/388-A::Dated.Dispur,'the 15th Dec/2001. f
Copy to:- . L
Shri Gakul Chandra Sarma,ACS,Joint'Secretary_ta the | ‘
Govt.or Assam, Labour & Employment Depttp,Dispur,Chy-6. .
2+ iThe Commissioner & Secretary to the .Govtsof Assam, f )
Political Deptt-,Dispur,Guwahati-ﬁo o S |
Jo Shri Suneet Jerath,Ias, Commissioner & Secretary to ghe f
“Govteor Assanm, Power(Electricity) Deptty & Inquiring ,
Authority, Dispur,Cuwahatl—G. - o L ;
4o Mo Commissionep & Sécretary to the Governor of Assam, [
Dispur,Guwahati-6o : S R B i
5 PeP.S. to Chief Minister,Assam, Dispur, |-
6. PS to Chier Secretary,Assam, i spur. . y
7o Personal file of Shri Gakul Chandra Sarma?ACS- 1.
| ' -~ By order etc., . ;E
| | W (Gilee ol
& AN C R o
- (J.P. sa1lq3 Dy )
. Commissioner‘&lsecretary to, the Covt.of Assam E
| % ey Persongel::»::ggptt.' !
| ke i -
! : !
Ve :.J:‘ e :
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penalties prescribeé in Rule aforesaidmRules.sheuld% R
S RO A CtN, 'r"‘ '“g ﬁ“ i A-S}’\iff’h"‘ s f{?‘mﬂéﬁlﬂ“z{&w /§'7“ de B0 """Q’ iyl
‘Anet be inflictednen yeu enit 'W ewingzcharges%basedj
o ”\ Wt"‘ﬁf’ﬁ W”i‘ﬁﬁl‘%‘ AN .}m Il{fr 7 U
statement @f allegatisns%attached%herewith- fﬂg% i
wig R 1{:«40&”&%5&‘*,‘(‘(){& m{{fpu A h‘ﬁ’& M e
“S 8 -
Charge M.l That a meetinglioc| i Sateilevel pavisery

,Baard fer: Education was schcduled/te be; heldh n?13/1/2093 at

"wWith Article 311 ef the censtitutisn ef India,awhy any ef the-

'Wes net in a pesitien te attend the snid meeting. he nddremaod,v-‘f:

'Minister,,Labour(& Empleyment

e A‘ . 4‘”‘ ';‘l 1 ‘:,‘,i)f;’(":!.zn- , ‘“ .;; LR { A‘NNE&V& 3 'f,m' H»( .:";
| A L CONFIDLNTIAL. -i.,ﬂll
P , : ' BY_HAND G4

NO.AAP, 75/20e3/ 1 |
GOVIRNMENT OF. ASBAM - : -
DEPARTMENT OF PERSONNEL (PERSONNEL 3 A ) S
ASSAM SECRETARIAT (CIVIL)DISPUR , : SR
GUWAHATI-'7819@6 Al ' -
L ek
gl

":‘

P S
Te : Shri Gakul Chandraﬂ Sarm ,.ACS V*ﬂ* M%?fJAL%H&W&%‘
©. Jeint Secretary!toﬁthe%eovt.ﬁgfyhsgam AR SR LR

Labour & BEmpleymant’ Bepartmant.,.;wz'_ | L
bispur, Quwahati-g, - ( -

'
)

Yeu are hereby required te shew cause under Rule 9
of the Assam Services (Discipline and Appeal) Rules‘1964 rea

T‘Ifﬁ,« N

),

. T, <-.Wgr»"}*w’
11~@e A.M; in the- affice chamber of the ﬁrg@k%ﬁﬁminiater.r i v
Lakour & Employment at Janata Bh wan, Eispur':However.,the',wlﬂ

L e Y
time of the said meeting Was subsequently ieferred te 5 P M.;h
ef the same day due te S ame unavaidable circumstances Since.

the Secretary te the Gevt, of Assam, Labeup*& Empleyment Depﬂ;w

& nete en 17/1/2003 te yeu and the ether Jeint Beoratery of thm

Bamlit, Mmbl Quptla Liferining abeut his uvull&nq Ravtirigted H'l*¢3Y,. j
on 17-1.2003 and Casual Leave en’ 18~1—2@93&3ndq§§fthef§amCA%?Pe 5
N T SR R R S SN 7T F o f“;“' i,
Xuz he instructed both of yeuwta}attendlimpertpaﬁg £E4c A
G e ,,‘l IR o) ‘v' ,‘ "0, ,"'.' -. LR :;' )
during his absence and te inferm. Shri: B,C 'SonQWal ACS“ ‘%ﬁﬁ
Ly ki ‘q"nt “‘WL: ﬁigff‘? ‘L’-&Fr‘ve“ *”f“‘o‘“‘ “-’-'-’“ﬂ*“" LR
Secretary te. the Gevt, ef ASSam, S Lakeur; & 2 loyment iBe ptt USSR
Jhab, l W\_.- i “E.‘ “r‘- Ll (‘"ﬁ o Y] Tl‘ Q .‘"‘f‘ ’%MF“;“‘.‘,“L&J“%MJ" ;\m‘? ;hﬁ‘ﬁ’ e ".Xt,%; '
. attend the meeting at 5 p.m. 3, eiresd il

e

R ‘ l';’"’ll."

5'1 1%‘;#&;]“1. i rd}; ""l‘ Bu \)(‘,}‘a:r:y i
of Assam, Labaur & Empleyment Eeptt Smti»Gu ta noted

\'J‘ﬂ AT (! RCEAVE S
instructiens of the- Secretary, Lakeur. & Employment Daptt. But}
Mg Llga BERERAY RREL:

the said nete ef the Secretary, Labourigwgp %gxmsﬁg y3§ pq&fhggﬁ&& ﬁi
neted by You nor it was endersed teg. Shri B, C.’Sonowal ACS, BgPutygﬂ“

Secretary of the Department en 17/1/2@63‘by yeu’ and kept the "=
saild nete ef the Secretary Lah@ur & Empl;yment Eepartment wiﬁxﬁ
you intenticnally and endarsed it next day on,18/1/2093 te Shri«ﬁ
B.C. Senswal, ACS, Deputy Seretary. LabeuL & Emplﬁyment Deptt

} "¢-ene day after the meeting., It is suxprising that being an .

efficer of the status and rank ef the Jeint Secretary teo the’

i v?f;wfwfw«m % '1,%«1)%1”35&%1’40
n

,..‘,-

Gevt. of Assam, yeu never bothered te ga{through the saia small 4
nete ef the Secretary, Lakeur & Empleyment Department. about ok
the meeting te the attended by Shri B, C..Senewal ACS, Deputy

secretary, Labour & Empleyment Deptt. en 17/1/2083 and endersed ’llh”f
it te him ene day after the meeting, v ' :

~.

Al

|

A} Céntd..;, 2/
5
|

PEatedﬁDisfﬁf the zath April/°3 Mgt
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By yeur aheve acts y@u had net enly committed ‘
gres8 negligence and derelicti@n ef duties but also actead S

in a manner mest unbeceming of a Gevt. servant ef yeur status RN
i - ”":h ot e [
,»' R ‘

' i K : ',r'-"‘ .
You are, therefers,-net’ enly charged with gress

nagligence and darolictien ef duties kut alune vialmtion of
rule 3 ef the Assam Civil Service (ceniuct) Rules'1965°

S
. , \”’;E i‘ ' '.\
\

Charge le, 2; That in| CP““°Qti9“ with an enquiry abeut
nen-attending the meeting ef ithe’ State Advisory Board for
Educatien held in the office chamter of the Minister,‘Labour

& Empleyment at 5.00 p.m, on 17 /142@@3 bm

and rank,

: ygofuthe officers ;
“q it et e R eoeai Jﬂ‘ﬁ'i"wf W g ‘~"";‘{,},g4r§,

frem Labeut & Empleyment Department;yeur written statement ) XQﬂﬁ%Q
explanatien was required, Accardingly. the Secretary. of the ‘

Departmcnt, requested yeu te file yeur written statement/
explanatien for the - same, But ycu.did net bather. te: reSponse?

i [T ST LY 5‘ !.t"‘.'.ah' e g s:“.,

te such request ef yeour higher autharityf,HowexefbgtnebSecy.,v¢,
of the Department, made reveral attempts for obtaining your..
written statement/B exPlanatien, but he'ceuld net due te yourcz
apsence in office fer several‘days till reposting of thc'matter'
te the enquiry efficer en 17/3/2603° By[such indeference to the”

Ve " i

request of the Secretary ef" the Department had not only Commi
tted gress insubkerdinatien hut alse acted in a mahner most

unbeceming of a Gevt, servant. ef y@ur status; and rank. .uxnniia

. ::,. :,

You are, therefore,'not enly cherged with insubor_f&h

&
.’“"J‘,, n/\-f

AL
dinatien but alsa vielatien ef rule 3 of .the ASSakaivil Service s

¥ »;*\:; _ﬁ; z;.
(cenduct) RUleS'lBSS and gress indiscipline.‘. ?:1_(:“'7;.1.9_

"'\'.‘.

Yeu sheuld submit your written: statement in,defemx

.l.‘ ~..‘g

o
catien provided yeu de net intend te inSpectqthe‘dacuments

. l'n-r_
L '-t

intend te inspect these dacuments.‘you shouldiwrite to the
v "o, : . ”.,‘._
undersigned for the same within 7 (seven) éays,from the date ' H@k
4y LIS T ' ,c.,ﬂ%’?‘ "I'VJ“‘" i et g ﬁ; "'Wl} j

of receipt of thia cemmunication and:submit yeurpexplanationjq$ﬁﬂ
PR ." 7 xS , EELD a’i ,-(??:): T 4‘,:,4,*11!»@.,_:5‘»; R PO ruéj\_g

the inapcction. ﬂf

Your written statement stating;whether yeu desire

te be hcard in persen should ke submitted to the undersigned
within the peried specified ahave, { L
If the disciplinary autherity eilecides te appeint an . - -~
Inquiry Officer to enquire inte the charges, yoeu will be allmwea
ta present yoeur case, if yeu Seo desire, with the assistance of
any ether Gevt, Servant appreved by the digciplinary autherity
but will noet ke allewed to engage a legal practitiener for the

purpese unless the persen neminated by the Disciplinary Autherity, .
te present the case in support ef the charges kefere the Inquirinq !

Autherity in a legal practitiener or unlewe the disciplinary
autherity, se permits, | |

. (3\V/§) . | E. Cé?tq;f':B/’

-
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relied upen fer

alse enclesed,

A

witnassea proéosed to

N X """1

fffo rder and “inthe ‘name

O Governor of Assam.
. L
4 : Ié i b

lde P SAIKIA ).

COMMISS TONER - & 'SECRETARY..TO- THE'._'GQVT."

QW/P?RSQNNS}.‘. (A) |DEPARTMENT ;
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- STATEMENT- OF * ALLEGAT IONS - :
N V TR “ﬂ Py -}“"’? Ai“hkw‘ 17.
PR TR N
.1, That a meeting ef the State LeveluAdvisory Board .

kept the note ef Secretary,,with him andreniorsed it te Shri“ﬁﬁﬂ%iﬁu%;“
:'-"xrnipi‘l’w"’- ‘190 "1’_{‘*"4‘ '}‘&""’ {§ ‘_Ql.'r" é{;g?é“{l
B.C, Sonowal, ACS, Deputy5Secretary50f thewBepartment.‘next‘ﬁﬁfa; -%
." “..u"‘. Ty EY Y ‘.|{‘
.day the 18/1/2093 i,e, ene day,,after the’:.meetfing;mhen there,.;“if;;?,ﬁ? t:«;—‘g}';p
Wikt v 4 @ gnintbfig LT W, 4 fa¥ ‘.‘”?'(", bt
was no utility ef en&oroing/informing Shri B.C. Sonowal ACS‘“’"'{Vﬁwgﬁ
: TSR Wt H A n:~'“z~v Wil
for attending the meeting.;» 4,,j“f(¢;~¢ur<§; * T 3
HE ’ ~ ;."3454 B . < ‘T.'J
2¢ : That the meeting’of the State Level i

N“"

1ot R . ———

(SO SV, S - S e s abetcnitaianh Phded L PR P N

L

for Educatien was scheduled‘to ‘he" held en 17/1/2003 at 11,06 “ 1
A.M. in the effice chamber'of the Hon‘hle Minister. Lahour

R

& Employment, Assam at Janata Bhawan. Dispﬁr.vﬂowever,.the ) Jii
time of the sald meeting wams suhsequently deferrei to'S 'P. M,_]_:ff'
of the same day due te seme unavoidable circumstancee. Since

B R T R S e S BN “ii
the Secretary of the Eepartmentxwas net in- axposition te vy
attend the said meeting at 5 P.M..,he ad&reéseidjfﬁote'on w.' '
17/1/2003 to the Jeint Secretaries.,»'ef the- Depertment Shri’ '7'“~:wi4ﬁ*;’h z
G.C, Sarma, ACS and Smti 3.4Gupta‘informing.them about;his":"”“ﬁfﬁ’ﬂ

; '|' B Mg :;. T )u§”e bx}«’i\ is RN ot

avalling Restricted Holiday\on¢17-1-26035aniQCasual leave en’

14

S ,. t i‘ o "\‘ i w)m o ‘rli!'l’ﬁ“‘ q;ﬂ‘ V’{\‘-'g v b R \'w-w!!*hf:{
18-1-2003 and by the same .nete, hezinstructed both,ithe officara‘4
T l-'l RS R #F}w‘u‘*ﬁ' B s M«;S (.5,19 iy. [P oy TV i »‘2”’" "‘#!{ﬁl
to attend important office works during‘hisfahsence and.to *Nh
Shoege 7 r gt RS S

inform Shri BeCe Sonowal. ACS.LDeputy Secy..ef the Beptt° tol
attend the said meeting, Gne ef‘the Joint Secretarjea Smti’“‘*

IR u.vﬂ lur\ " -y N ”1‘7‘

P.Gupta noeted the instructions“of Fhe Secrotary.‘on the Bamez“

. ’ ‘l“b;-

day. But the other Jeint Secy. ‘Shri- G. C.,Sarma neithcr:noted qLﬁ
the instructions ef the- Secretaquhoruendorsed At te Shrifl.cmv

o 4‘3‘1

‘i . a3
Senowal, ACS, Deputy Secy.utojthe Peptt. cnr17/11/20|3.~Ha; ; %q”{{%

"rt KL ,.

Lakour & Employment. Assam en 17/1/2003 at 55 P.M.'
POPTASIFINR v Vs P 'J)r‘«g‘

; s;&.
attended by any ef the officers of the Beptt.k c#pt the Deal}ng
Assistant, Since the matter was of Services natdre an- enquiry&g¥j

exe Fﬂ

was instituted te £ind out hew such occurranceﬁcould be happened.%?;
v it £ w“‘”“ 4y ey

The Secy., of the Deptt requeatei the officera concerned,to”fu .ﬁ"

4 ’ b
oy e g v' gt o~ S e o ?g AL w,vbzn.'t’-yr/ﬂ?,r‘ _.‘"

their written statement/explanations fer their! nen~attendencedﬂf'
of such an impertnat meeting, . ®ther officers hrring Shri’ Q. C.

v
e oot ‘; l 11"

i RS
Samma, ACS, Jeint Sey, of the Deptt. had fileditheir written Qyn%fhww;
statement fellewing the instructions of;the Secy.‘ef the Eepﬁu
But Shri G.C, Sarma, ACS, Jeint Secy, of the Deptt. did net

respend te his instructions, The Secretary ef the Deptt made

several attempts to ehtain his wrltten statement ‘wut ceuld Ff;l
not due the absence ef Shri G.C, Sarma, ACS, Jeint SecretarY'%ﬂ'

of the Deptt, in office fer few days till reperting the matter
te the Enguiry eofficer en 17/3/2083, [

By order and. in the name L
of the Gevernef ef Aasam.’” '

o - W('g.Ps SAIKIA )/)/ ‘
. COMMISSIONER & SECY. T@ THE .GQVT. OF AS

- (,/g/}/ERS ONNEL (A) BEPARTMENT.

,." R




BN '/Q/.} ' ilﬁ | ;?
- LIbT OF DOCUMENTS AND WITNESSES ;in“
( T ) - BRI
4A) Pecuments ' ‘i: S | W -*:;L'j
1, Enquiry repert dated 31-3. 2002 of Shri J P. Rajkhewa, IAS.u Lo
) Additional Chief Secretary‘to the: Govt," of, Apsam._ ' ;5{;‘
2. Letter Ne,MLE,3/2002/212 Rated 13/1/29@3. S ; ”fi;@ :
3. Letter Ne.GLR (RC)89/91/Pt-I/193 1?‘3};.?.6‘“28“/3‘{”299?. R A RS ? L
4, u.o. NG.oEC/LE/1/2992/4G ,Datgd:?:3”%q93..t;' %‘3k
5. Letter qated .7/3/2003 of ! Smti ‘P Gupta,.Joint, 3
.. Gevt, of, Assam, Lahcugifpgm?$?ym§nt?§ept ; :%
6o Letter dated 7/3/%g$§;g€“%g§%: ?é .
: Deputy Secy. to theiGavtfwef Assam e
Deptt, - e t
‘ Te U.Q. No.GLR(RC) 89/91/pt
8, v.0. H No.snc/LL/1/20e2/44 Dated 17/3/2 R
9, U.0. Ne.SEC/LE/1/2002/ ' Pated 16/1/2903'4';"2sﬁ¥,f i
10, Letter Ne.GLR(RC). 89/91/pt-I/176 Dated’ 3/1/2003;?.7 '
11, u/e No.GLR(Rc)as/sl/pt I/177 " Dated 9/1/2003, , p
12, Secy., Labeur & Employment Deptt's‘hote dated 17/%/2@03
13, Secy,, Labeur & Employment Deptt's nete toJPjé £‘w7’3;u,,
Minister ef State, pgbqur|& Employment a?ted 17/}/%@,3:¢g
R i IS BN
(B) Witnesses , ;:f’ig'ﬁﬂéﬂf - "“ﬁ?;*??;;f”
1, Shri J.p: Rajkhewa,Ias, Additional Chief Sec;etaryﬁ) ik
the Gevt, ef Assam. DisPur, Guwahati-ﬁ. 3‘ ! )k ) a-igf“
2, Shri_Bhudev Basumatary, IASM the, theanecretary *to‘itheﬂ.. L
Govt, ef Assam, La}:uut!'& ‘Emppoyment Deptt.( presently’i FR)
Secy. te the Gevt, @f Assam, We P T. & B C. Deptt i i
Dispur, Guwahati 6. \ v;g{Fﬁr ‘~b'” R ‘ 3
3e Shri P, Gupta, Jeint becretary te the Govt. of’ASSam.; )
Lakour & Emplayment Deptt.. ‘Dispur, GuWahati-G ”“*‘;i ,
4, Shri B.C, Senewal, - ACS, Deputy Secy.vte“the‘Govt.~of‘ -

A

As:am,,Laheur & meloyment Deptt.. DisPur, Guwahati G.,“fh

A
5 t

& By order ani’in’the name - TR
of the Governor of Assam.,;‘

‘.

ST J.p SAIK;A) s
COMMISSIONER & SECY TG THE® GOVT..QF AusAM
V@EBSONNEL (A) lDEpAngm S
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ANNEXVRE = &

BLR 240/ 2048 /25 dateds PH-Se- 2 EHHT

To

The Commissioner and Secretary ko the Govi. of Assam

Feraonnel Deptt. (A) Dept.

Ref: Govt. Letter No.AAP7S/72685/71 dated 2ZBLh April a&nd
AAR7S728335/71T /7 dated 22nd fAugust and my letbter GLR Z49/2688/722,

@S S

dated 9.46.386885 and glr 240/72883/724 dated 21.8.45.

With reference to the subiect above, I beg to state the

following in my self defence.

i.. I have received the note regarding state level Advisory

Borrd for Fducation ©2 to be held on 17.1.208083 st 18,38 AM. On
|

17.1.26¢87%  where Sri B.C.Bonowal A.C.8. Dy. Becretary Labour and

Fmployment to attend the meebing at Hon'ble Minmister s chamber. I

was only asked by the Secretary to see the routine works. on

Labrour

4 ) ' M . . o S e
receipt of the note, I immediately called Sri Hari Fapiy

Investigator whe is dealing with the file. The subject wss not
1 : &

dealt by me asper work dimtribution list. Sri Hari Tanti took the

note to Bri BLOLSonowal, Dy. Secretary dmmediately on 17 .1 .2885

: 2 ] —_ e g pra oo iy o » . g
it welf as per endorsing one. Mr. Gupta, Join Secretary headed

14




s

over the note to Sri Hari Tapi. Through over right, I had written

the date as 1F

12003 instead of 17.1.32003% which may  kindly be
fx;uﬁed. It is very clear in Hari Tapi's note that [ had handed
aver the ﬁatezﬁf.tje Eecfetary to Bri Hari Tapi  immediztely on
17. 1. 20683 after . endorsing to Sri H,Cg Bonowal, Dy. Secretary

using  my inspection of documents, I did not find any w/e  letter

addressed  to me by the Hon'‘ble Minister. Migs Pranati  Bordoloi,

1

the labour Investigators, Mrs. Gupta, Joint Secretary and my

se ) f

F

were  present in the office on 17.1.0087, Unly &ri Bnﬁﬁgﬁnwwal,
Dy. Becretary was allowed by the @ecretary to attend  the
meeting. Through over Bight and in business my endorsement date
became L18.1.2663 instead of V700 2085  which may kincdly be

rexcused. If rnecessary, Miss Pranati Bordoloi, 1abour Imvestigator

Mficer, and Sri Hari Tanti, labour Investigstors will give the
evidence for this.

2 Charge No.2 ig totally baseless. The then Secretary,
Labour  and  Employment has never asked me +o  submis writlben

explanation i

-y

towrdting  or verbally. There dis no documentbary
evigence. The then secretary Labour and Emplayment said as  per
allegation that I was absent in the office for several days., It
was  totally falﬁe; omet him several times during the month of
Tanuary 2685, He never asked me anything regarding the meebing
which was not my subject. The files I sigrned will prove my
Cpresence  in the office. The peon, attached to me in  the office
will prove it if it is necessary. So, this is totally false and
baseless. The then SBecretary, Labour and Employment rever asked
me  to  submit  explanation in written or verbally. During my
inspection of documents, I did nod find any dacument  asking  to

subimit explanation by the then secretary, Labour and Employment.



mav e exempled

Urder the above circumstances, [ beg to state thav

fram these two charges.

Yours faithfully

GO Barma
Jomint Secrelary
Lebour and Enployment Deptt.

Dimpur, Guwahati-é

Py
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Dated Diapur. the* azbtn ﬁec./2003.
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// ORDER //
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% * ,):.3 . R ’-l
~w - ... whereas, .a dopartnencalfproceeding%ugainst‘-_: %ﬁfwjfj,
. el 1 sl e T

Sorl Gakul Chandra.Sarma, ACS, Joint Secretaty gogtha)eovt.of )

Lesat, Labour & Elployment Dppartment wasiéxawn\pp yide‘show
: . (2 A\ - o 2 ‘t e q","; ‘ " "
cause notice NO.AAR, 75/2003/1 aated 28'4-2003%f°7tnx' :

and oerelicL¢on of duties and act of inéubordinationvr‘and

5
Xy aads
}4‘»‘5'* t» e
‘

whereas, Shri Gakul Chandra %nrma AC% Joint

LN

uﬂcrctmry LO Lha Guvl,of hﬂﬁﬂm, Laboux & meloyment chartn&nt
¢ i LT
vide his letter o, GlLi/2000/25° Qated 28-8-2003 uhmitted

l

;q X
written statement in defence wherein he donied the charge
Lramed “againat him ! and : ’ ‘ufgnﬁéaﬁpw’

: . . P e v 1.;_‘41"-.-

o, l’,; i e

. - whereas, after c«reful examindtion of the
WrLtten - St atement in defence submitted by hri GakulaChandra
wrma,n(u. Joint Secretary. to the ovt.of Aasmn.babonr & O

}m>loymﬂnt “uﬁartmﬂnt and materfials on recozas,it has Leon e
cecided to” holy -

K

“n enqgudry into the charges agdinat'ﬂhri
Jarma Ry oy ﬂ&htmont of Shri p, h.Chothary,IAu; CcmmASsiurer

t’\-4.

& ,wczﬁtar) to Lhe Govt ., of rRSam,Power uepertmént au Inguiry

ofi;oa: ana -hrl G KROY,ACS, Commis rioner .Guwahati Municildl
.urpﬁration-aaapresenting officer, : I 4

: .'.‘;a *
b4

Ty
R T N
¢ i.- .y ‘iir‘[‘h“ 49 1

ACC0141ngly. the 00vornor of Aﬁﬂum in exerciso
of Povers conferred under Suberule 4 o£ Rule u'9 of Lhe Assmn‘?

services ( Ciscipline and Appeal) Rules, 1964 ia plouswd to
sppoint Snri p.x,

chowohary.IAu. Commiaqioner & uq%retary to the

qut.oﬁ ASsan, lPower Department as Inquiry cfficer to holc‘an
Pn«nlry inte the charges against Shri Gakul, C

éré} »:alma,}qu
Jodnt sec ctary to the Gevt,0f Assam, Labour & nmployment
PUepertient  gnog sylwmit encuiry report edxlyu

v . e h
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’ further in excercise o
red under suberule S of the Said tqlea‘s. R
arely gppoints Shri S KJROY, AC
Munici pa

The Governor of ASSaem
of powers confer 4
} .:,cwmlisaioner. UWdl’?ﬂﬁ.}‘ g
1 Corioration, gn Present ing (M:ficera 31

,ninle the. anuiry Officer.

Lqﬂp"

cage ) . 'i

B PN
By order and in the ndme oﬁ Fik

-
et i‘

the Covernox of“As

. --“wuﬂ; .bp.
sd/-m.x OOBwami.‘“%'
' I LI eyt 28 '3'*“’?'
, Joint Sccrvtary to the GovL.ogﬁhgs
? peraonnel A): Departﬁen;”'k

%:"%X‘ #

fLa,v, gty

ERARE 4"‘5 }‘&.
MEBONO o MNP .15 /2003/1 Tma nud., Dispur, tha ZOtH
Copy to  :- ﬁ‘”wﬁf? SISO
1) Jhri ”.k.ChOWdhdry IAu,chmissioner & %ecretary,to,the
Covt sof AQSam.Power De

Ptt.Dispur,Cuwshati=6.Coples  of _
8how cause notice No,aAp, 75/2003/1 dated’28-4-2003”end o
written atatem@nt In defence ‘surmitted under.” detter .
qc;.c,m/?ooo/zs dated 28«8-2003 are enclosed 'hérewit.h.

He 16 reguested to conduct the

enquiry and ‘submit. enquity ‘
report at the earliest, ‘ 7 ;‘A».w*f( . .
2) Shri u.?.ﬁoy,ACo,COmmissioner .Guwahati Municipal .

Corporation for 1n£ormatioh.%COpies~o£,Show causeunotice
and written Statement in defenceware#enclosed.ﬂp ¥

reguested tao collch all relevant':ecbrds from thia»‘"wfyﬂ'
Departuent,

R L
J; T RN .,.l e It
,/3)///‘uhr1 Gakul Chandra Sarma Acu.Joint &ecretary_tp the- :
\ Gove , nf AS8am, Labour & meloyment Deptt forf

ioxmation.
O,t«ﬂ't _:

."

By orcer etc...ﬁ;'”

v

Joint 39crnLary to the covt.of Assum. ‘
CdéLﬂ’Personnel (n) Department.aJs ‘.

)




No.GLR.240/2000/45 Dated Dispur, the 26th_00t'2004n(b»-.

To * The Joint Secretary to the Govt, of Assam,
' Department of Petsonnel (A), :
Dispur, Guwahati{ - Ge.

Sub t- In respect of Departmehtél procéeéihg iﬁiﬁiétéd,against
me vide personnel (A) Deptt's letters No.AAF/75/2003/17,
dt.. 20th Dec,2003, " " e A

Sir,

Wth reference to the subject above, I have the honour
to state you that the Departﬁental_prodeedingiétartedyagainst'me
vide Deptt's Memo No, AAP/75/2003/17, dt. 20th Dec,2003 has  no
bearing to my nomination to_;Asgin'2002’batch;]8e¢aﬁsé, nomination
to IAS wag made for the yearLZbQZ“édd the DﬁP; Qa§ 1§it1ated~in
2003, Moreover, the said'D.P;f¢s‘h§t‘ielb§éd‘to moneQarv matters
or any other thing, It 1isg only regarding the date of a meeting so,
I request you kindly to consiée:}m?bdqmihatibh in 2002 batch, The
progent D.P. should not be =a bﬁr;iﬁ my noﬁinatioﬁ to IAS in 2002
batch, Because, the present Dgp.‘is‘initiated_in the‘latte# part
of 2003, PR - ‘

with regards, ol

Ybursffaithfu11Yf ’

_MLOK?

Jt. Secretary to the Govt, of Asgam,:
Labour & Employment,peptt.,* L
. DPispur, Guwahatiw6, .

RO




